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Mr. P: N. Jatti counsel for the applicant.
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~ Learned Counsel for the" applicants ‘submits
that in view of the stand taken by the respendents
in the reply, he wants to w1tndraw the OA. In view

|of the submission made by thé Learned Counsel’

tho appllvuut, he r\n Sball ﬁ u“dq \Alﬁm.x.uued ek 2P
withdrawn. The interim stay granted on 12.05.2008
and continued from time to ‘time shall stand’
vacated.
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(M. L. CHAUHAN)
JUDICIAL MEMBER

g

; - {if




